
ANNEXURE-A 

List of Mining leases granted in respect of mineral gypsum till date and 
their present status. 

S. 
No. 

Name of the 
Lease/ Lessee 

Location 
Area 

(in Ha) 
Govt. Order 
with Date 

Lease Period 
(in Years) 

Present 
Status 

01 
M/S Raz 
Chemicals 

Naloosa 2.76 
343-Ind of 1997 

19.08.1997 
20+5 

Lease expired 
on 26.08.2022 

02 
M/S Khyber 
Industries 

Jabador, 
Bijhama 

2.18 
99-Ind of 2022 

27.03.2002 
20 

Lease expired 
on 11.06.2022 

03 
Noor Mohd. 
Trumboo 

Zamboor Pattan 5.7 
241-Ind of 2003 

16.09.2003 
20 Working 

04 
Gee Emm 
Industries 

Bagna 4.8 
136-Ind of 2005 

18.05.2005 
20 Working 

05 
Kashmir Mineral 
Mills 

Dara Gutlian 4.13 
171-Ind of 2005 

04.07.2005 
30 

Not-working 
since Aug-2022 

06 
M/S Tower 
Chemicals 

Bagna 4.01 
308-Ind of 2005 

30.12.2005 
30 

Not-working 
since Mar-2023 
due to expiry 
of Mining Plan 

07 
M/S Peer 
Panchal 
Industries 

Naloosa 4.72 
79-Ind of 2006 

22.03.2006 
20 

Not working 
since execution 

of lease 

08 
M/S New Sigma 
Industries 

Bagna 4.84 
113-Ind of 2006 

20.04.2006 
20 Working 

09 
Syed Mohd. 
Tahir 

Dara Gutlian 4.18 
176-Ind of 2006 

09.08.2006 
20 Working 

10 
Syed Mohd. 
Irshad 

Dara Gutlian 4.43 
177-Ind of 2006 

09.08.2006 
20 Working 

11 
M/S Jehlum 
Valley 

Dara Gutlian 4.43 
43-Ind of 2008 

13.02.2008 
30 Working 

12 
M/S Baba 
Chemicals 

Salamabad, 
Dachina 

4.39 
212-Ind of 2008 

19.08.2008 
20 

Working on 
Court Orders 

13 
M/S Neelam 
Valley Gypsum 

Salamabad 4.76 
294-Ind of 2008 

01.12.2008 
20 

Not working 
since Aug-2019 

14 
M/S Snow 
White Gypsum 

Naloosa 4.09 
185-Ind of 2014 

12.08.2014 
20 Working 

15 
M/S Kohinoor 
Gypsum 

Bagna 4.20 
89-DGM of 2021 

28.07.2021 
10 

Work 
suspended 

since Aug-2023 
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Governnment of Jammu & Kashmir 

OFFICE OF THE DEPUTY COMMISSIONER, BARAMULLA 
Subject: On-spot physical verification of Mining Sites in Tehsil Urt 3 

Boniyar -Decisions thereof. 

ADVISORY 

Whereas, various complaints were lodged before Deputy Commissioner;, 
Baramulla through a number of platforms by the villagers living in the vicinity of 
the mining areas at Bijhama, Niloosa, Gingle, Dara Gutliyan, Bagna Salamabad etc. 
reflecting adverse impacts of mining in their respective areas. 

Whereas, a committee was constituted under the Chairmanship of Add. 
Deputy Commissioner, Baramulla with the mandate to scrutinize the complaints 
after taking into consideration all the aspects of mining in these areas. 

Whereas, the committee visited the spot on 16.07.2020 to take stock of 
ground situation and to hear grievance of the general public. 

Whereas, the committee held a detailed interaction both with the general 
public asS well as with the public representatives. 

Whereas, the following grievances of grave nature were brought into the 
notice of the committee on spot: 

That there are no safety measures adopted which could prevent the emission 
of dust at mining sites. 

That heavy rush of vehicles, dumpers, tippers and other machinery on Kacha 
road has caused huge damage to the roads. 

That huge influx of mìning waste in adjoining fresth water/ semi-dry Naliahs 
has affected adversely their rnatural course as well as the water quality 
downstream. 

That intense resentment was shown against persistent operation of stone 
breakers caAusing noise and air pollution in adjoining areas. 

these narrow roads. 

That temporary dumping of mine material alongside the road has deteriorated 
the road conditions, in addition to creating inconvenience to transport plying 

That stationing of heavy vehicies in Mohallas & villages enroute to mining 
sites has intruded into the ethical values of these primitive societies. 

That residential houses and other structures alongside these road banks 
developed cracks due to rush of heavy vehicles. 

That the delicate ecology viz. flora & fauna, springs, reservoirs, drinking waer 
streams, gazing grounds have suffered adversely due to unchecked mining. 
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et uie ncreased incidences of respiratory aiments has widely riSked tne 

lives of the people. 
That natural and manmade facilities like Reservoirs, pjpelines, irigation calie 

have got severely affected. 
Whereas, the committee acted on the mandate entrusted to them ana 

furnished its report with a number of proposed preventive measures. 

Now therefore with due consideration of the recommendations made 
by the committee and to redress the genuine grievances of the general 

public, it is hereby advised as: 
i. Massive compensatory afforestation programme by way of plantation 

sOcial community forestry shall be taken into hand so that natural 

vegetation cover is replenished and soil erosion is prevented further. 
2. The road surface shall be maintained by way of earth cutting, widening, 

grading, leveling, macadamization etc. by the lessees. 
3. The movement of heavy vehicles / trucks/ dumpers shall be stopped 

and material needs to be transported by small vehicles for which 
unemployed local youth shall be encouraged to participate. 

4. Basic amenities like drinking water facilities both for villagers and 
animais 8& birds and development activities in the affected areas shali be 
taken up by lessees under Corporate Social Responsibility component. 

5. A continuous audit of the road surface shall be carried out by District 
Mineral Officer, Baramulla and the report to the District Magistrate shail 

be submitted fortnightiy. 

6. Operation of Rock Cutters be regulated so that duration of noise 
pollution is minimized. They can be allowed to operate only during a particular period of time ranging from 02 to 06 hours during day time onty. Rest of the extraction, if required, shall be done manually. 

A0 Section (New) 

12 
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Material from mines shall be transnorted by small vehicles uptO tne 
dumping sites chosen somewhere alongside the Baramulla-Uri Nationdi Highway with due permission of District Magistrate, wherefrom uie material can be transported through heavy duty vehicles 8. Vehicles which remain stationed in the Mohallas and villages enroute and around the mining sites dilute the fragile sanctity of these Vilage shall be displaced. 

9. The above measures shall be put in place by 'every lessee within a period of one month. 
10.Implementation of the decisions taken along with further mining operations shall be reqularly monitored and reported by a committee at 

Ii. 

12. 

District level comprising of following officers headed by Addl. Deputy Commissioner, Baramulla: 

II, 

Sub Divisional Magistrate Uri. 
Assistant Commissioner Dev. Baramulla. 

III. District Mineral Officer Baramulla 

V. 

IV. Accounts Officer, DC Office Baramulla 
District Officer Pollution Control Board Baramulla A Ground Level Committee comprising of following members 

a. District Mineral Officer Baramulla. 
b. Tehsildar Boniyar. 

C. SHO Bijhama 

shall be responsible to implement the measures on ground / local level. 

A clearance report from the Ground Level Committee headed by District Mineral Officer Baramulla shall be submitted to the District Magistrate through District Level Committee. 
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1 

2. 

No: DCB/ Mining/2020/-327-> t Dated: 4 /08/2020 

Copy to the: 

3. 
4 

5. 
6. 

3. 

7. 

District Mineral Officer, Baramulla shall submit Fortnightly Road Audit 

9. 

Report to District Magistrate. 

Director Geology & Mining, J&K. Sr. Superintendent of Police Baramulla. Addl. Deputy Commissioner, Baramulla. Joint Director Planning, Baramulla. Sub Divisional Magistrate Uri. 
Assistant Commissioner Dev., Baramulla. District Officer Pollution Control Board Baramulla 
Tehsildar Boniyar. 
Accounts Officer, I/0 Deputy Commissioner, Baramulla 

10. District Mineral Officer, Baramulla. 

District Magistrat�, 
Baramulla 

for information. 
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OFFICE OF THE DEPUTY COMMISSTONER, BARAMULLA 
(Email: sqsectionbaramulla@gmail.com Fax: 01952234005) 

subject:- Judgment dated 03.06.2022 passed by the Hon'ble Supreme Coutt 
of India in IA No. 1000 of 2003 and allied IAs in WP © 202-0lg U 
1995 titled T.N. Godaverman Thirmuplad VS Union of India and 
others. 

Whereas a communication vide No. WLW(N)/Estt/2022-23/391-402 
Dated 30.06.2022 was received from the office of the Wildlife Warden North 

Division Sopore with a list of 12 mining units falling in the vicinity of 

Lachipora Wildlife Sanctuary. 
Whereas it is stated in the said communication that these mining units 

fall in the Eco Sensitive Zone Lachipora Wildlife Sanctuary. 
Whereas the communication refers to the Hon ble Supreme Court 

judgment dated 03.06.2022 wherein it has been directed that each protected 

forest i.e, National park or Wildlife Sanctuary must have an Eco Sensitive Zone 

of minimum 01 KM measured from the denmarcated boundary of such 

protected forest. 
Whereas in light of the above quoted judgment from Hon'ble Supreme 

Court it has been requested that necessary action may be taken with respect 

to these mining units. 

ORDER 

In view of the above, a team of following officers is hereby constituted 

to ascertain whether the mining units mentioned in the above referred 

Communication operate within or outside of the Eco Sensitive Zone. 

1. Sub Divisional Magistrate Uri 
2. Divisional 
3. WildLife Warden North Division 

\4 �istrict Officer Geology and Mining 
5. District Officer Pollution Control Committee 

6. Tehsildar Concerned 
7. District Law Officer 

No.:-DCB/SsQ//64o-46 
Dated:-0712022. 

Copy to the: 

Work Novy-2021 

Chairman 
Member 

Member 

Member 

Member 

The team shall submit its report within one week so that appropriate 
hcessary action in accordance with the Hon'ble Supreme Couort Judgment is 

Member 

Member 

Sd/ 
Deputy Commissioner, 

Baramulla. 
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GOVERNMENT OF JAMMU AND KASHMIR 
DEPARTMENT OF GEOLOGY AND MINING 

OFFICE OF THE DISTRICT MINERAL OFFICER, BARAMULLA 

1. M/S Baba Chemicals, Salamabad Boniyar. 
2. M/STower Chemicals, Bagna Boniyar. 
3. M/S Kohinoor Gypsum, Bagna Boniyar. 
4. MÊS New Sigma Industries, Bagna Boniyar. 
5. M/S Gee Emm Industries, Bagna Boniyar. 
6. M/S Raz Chemicals, Niloosa Boniyar. 

Email: dmobaramulla@gmail.com 

7. M/S Peer Panchal Industries, Niloosa Boniyar. 
8. M/S Khyber Industries, Jabadar Bijhama Boniyar. 
9. M/S Syed Mohammad Tahir, Daragutliyan Uri. 
10. M/S Syed Mohammad Irshad, Daragutliyan Uri. 
11. M/S Kashmir Mineral Mills, Daragutliyan Uri. 
12. M/S Jehlum Valley Gypsum, Daragutliyan Uri. 
13. M/S Noor Mohammad Trumboo, Zamboor Pattan Uri. 

Ref: 

Subject:- Judgement dated 03.06.2022 passed by the Hon'ble Supreme Court 
of India in IA No. 1000 of 2013 and allied IAS in WP (C) 202 of 1995 

titled T.N. Godavarman Thirumulpad VS Union of India and others 

implementation thereof. 

1). Letter No. DCB/SQ/3228-31 dated 07.11.2022 of the Deputy 

Commissioner, Baramulla. 

2) Report of the Committee furnished by Sub Divisional Magistrate, 
Uri vide No. SDM/Uri/22/1317 dated 13.09.2022. 

This office is in receipt of letter No. WLW(N)/Estt/2022-23/1284-86 
dated 10.11.2022, from the Wildlife Warden North Kashmir, Division Sopore, 
whereinit has been established that your mines fall in the Eco Sensitive Zone of 

the Lachipora Wildlife Sanctuary and therefore compliant to the aforementioned 
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order of the Hon'ble Supreme Court of India, you are directed to stop the mining 
ortivities forthwith. Any dereliction in this regard shall invite strict pepalty under 
law. 

No: DMO/DGM/BLA/2022-23/1701-1718 
Dated: 17.11.2022 

Copy for information to the: 
1. Deputy Commissioner, Baramulla. 

Distfíce Míinéral Griker/Baramulla. 

2. Director Geology and Mining Department, J&K. 
3. Joint Director (K), Geology and Mining Department, Srinagar. 

4. Wildlife Warden North Kashmir, Division Sopore. 
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S. No. 17 

Regular Cause List 

IN THE HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

AT SRINAGAR   

 

WP(C)No. 2649/2022 

CM No. 6675/2022 

 

M/s Tower Chemicals and Ors.  …Petitioner(s) 

Through: Mr Tasaduq H. Khawaja, Advocate.  

Vs. 

UT of J&K and Ors.  ...Respondent(s) 

Through: Mr Mohsin Qadri, Sr. AAG with 

Mr Allaudin Ganaie, AAG and  

Ms Maha Majid, Advocate  

CORAM: 

              HON’BLE MR JUSTICE JAVED IQBAL WANI, JUDGE 
 

O R D E R 

09.02.2023 

 The matter came up for consideration in terms of order dated 

31.01.2023 where under respondents 2, 3, 7 8, 9 and 11 were directed to 

remain present in person along with record of the case, after it came to be 

noticed in the compliance report filed on 13.01.2023 that the demarcation of 

the area directed by this court was suggested to be not warranted.  

Mr. Mohsin Qadri, Sr. AAG, along with Mr. Allaudin Ganaie, AAG, 

appearing counsel for the respondents would submit that the respondents 2 

and 3 could not appear in compliance to the order passed by this Court for 

the reasons beyond their control and have, as such, filed applications for 

dispensing with their personal appearance. 

Having regard to the reasons detailed out in the applications, same are 

allowed and personal appearance of respondents 2 and 3 are dispensed with 

for today’s hearing.  
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Mr. Qadri and Mr. Ganie would further submit that separate replies 

stand filed to the petition on behalf of respondents 7, 9 and 16. 

Mr. Qadri would submit that the directions passed by this Court on 

25.11.2022 for effecting demarcation on ground of the area, a Committee 

has been constituted under the Chairmanship of respondent no. 3 and that the 

said demarcation could not be bona fidely undertaken immediately and that 

the same is likely to take around three months of time having regard to the 

terrain and topography of the area. 

Mr. Tasaduq H. Khawaja, appearing counsel for the petitioners in 

principle do not oppose the timeframe suggested by Mr. Qadri, however, Mr. 

Khawaja would submit that the notification refereed by the respondents qua 

Wild Life Sanctuary Litchipora does not cover the areas where the mines of 

the petitioners are located having regard to the Section 24-A of Wild Life 

Protection Act, as according to Mr. Khawaja the said notification is 

applicable to only the Forest/State land and not to the private lands where 

the mines of the petitioners are located  and the mines of the petitioners as 

well do not fall within an area of one km from the Sanctuary in question. 

The submissions of Mr. Khawaja prima facie is fortified by the reply 

filed by respondents which per se suggest that there is huge ambiguity and 

uncertainness insofar as the existing boundary of Sanctuary in question is 

concerned. This position also lends support from the Policy of the 

Government as emerges from two communications dated 03.02.2023 

addressed by the Under Secretary to the Government Mining Department to 

the Director Geology & Mining and by Director Geology and Mining to the 

Joint Director (K) Geology and Mining respectively produced by Mr. 

Khawaja wherein it is stated that the mining operations shall be stopped 
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once demarcation takes place thus, in explicit terms suggesting that the 

respondents themselves are not sure whether the mines of the petitioners are 

located in the prohibited zone or not.  

Mr. Khawaja in view of aforesaid facts and circumstances would pray 

for grant of an interim relief on the premise that the petitioners have a strong 

prima facie case as also balance of convenience lie in their favour and that 

withholding of an interim relief in their favour would adversly and harshly 

effect their rights including right to livelihood. 

Having regard to the aforesaid position, facts, circumstances and 

record available, there appears to be substance in the submissions made by 

Mr. Khawaja. The petitioners thus, have been able to carve out of a case for 

grant of indulgence and an interim relief at this stage. Therefore, in order to 

maintain the scales of balance evenly the respondents are directed to permit 

the petitioners to carry out mining activities till such time the process of 

demarcation of the area is undertaken and concluded by them on ground.  

It is made clear that in case after said demarcation the mines of the 

petitioners are found to be situated within the prohibited zone/s, the 

respondents shall forthwith stop the petitioners from carrying out the said 

mining activities.  

List the matter for further consideration on 10.04.2023. 

In the meanwhile, rest of the respondents to file reply.  

The personal appearance of the officers summoned in terms of order 

dated 30.01.2023 shall stand dispensed with for the time being.  

                     (JAVED IQBAL WANI) 

                                  JUDGE  

SRINAGAR 
09.02.2023 

Ishaq 
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ANNEXURE-H 

 

Details of works accorded Administrative Approval under PMKKKY out of 

DMFT, Baramulla. 

Sr. 
No. 

Name of the work Executing 
Department 

Area Amount 
allocated 

Status of work 

1. Construction of Check 
dams/Crib Structures/Crate 
Wire bunds at mining affected 
areas of Boniyar. 

Soil & Water 
Conservation 
Department 

Boniyar 
Tehsil 

₹10 Lacs under process 

2. Improvement/Stabilization of 
feeding main and new supply 
main to various Mohallas of 
Bagna WSS Bagna Boniyar. 

Jal Shakti 
(PHE) 
Department 

Boniyar 
Tehsil 

₹9.04 
Lacs 

Work completed. 
However, 
amount yet to be 
released. 

3. Construction of single room at 
Govt. High School 
Khushamerg, Education Zone 
Chandanwari Boniyar 

Education 
Department  

Boniyar 
Tehsil 

₹5.00 
Lacs 

under process 

4. Purchase of machinery 
equipment for the health 
institutions of mining affected 
areas of Boniyar. 

Health & 
Medical 
Education 
Department 

Boniyar 
Tehsil 

₹17.00 
Lacs 

Work completed. 
However, 
amount yet to be 
released. 

5. Up-gradation of Bagna 
Noorkhah road 

PWD (R&B) 
Department 

Boniyar 
Tehsil 

₹10.00 
Lacs 

Work Completed. 
An amount of 
₹8.20 Lacs 
released for the 
same. 
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